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including those on Vitamin 'A', and 
also to deposit these amounts into the 
Drugs Prices Equalisation Account. 
The exact amount could be ascertain- 
ed only after the company makes 
available the details asked for. It is 
not possible to indicate the time by 
which the amount would be deposited 
would be deposited by the company 
at this stage. 

Issue of show cause notice to 
M|s Glaxo Ltd. 

779. SHRI JAGDISH JAIN: Will 
the Minister of PETROLEUM CHEMI- 
CALS AND FERTILIZERS be pleased 
to state: 

(a) whether it is a fact that Gov- 
ernment have issued a show cause 
notice to M/s Glaxo Limited in res- 
pect of 12 formulations for which theie 
is no authorisation and another 25 
formulations for which M/s Glaxo has 
claimed registration under the 1952 
IDR Act; and 

(b) if so, what lias been the out- 
come of this and, if not, what final 
decision is contemplated to be taken 
in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) and 
(b) The position with regard to the 
issue of show-cause notica to M/s. 
Glaxo Laboratories in respect of drug 
formulations, the validity for manu- 
facture of which has not been esta- 
blished, has already been indicated in 
reply to Rajya Sabha Unstarred Ques- 
tion No. 109 answered on 23-11-81. No 
final decision has so far been taken in 
this matter. 

Integrated Energy system 

780. SHRI B. IBRAHIM: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether Government propose 
to accept the Integrated Energy Sys- 
tem Policy for the country: and 


